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SHRI L. N. MISHRA: That impression 
of the hon. Member is not correct. The 
Ministry of Finance, as I think, need not 
be held responsible for the delay in 
sanctioning any expenditure for any 
project. 

SHRI M. M. DHARIA: May I know 
from where the personnel required for 
these Technical Cells are recruited and 
whether the Government has made any 
arrangements for their training ? May we 
further know whether these Cells are 
likely to bring down the administrative 
expenses of the Government? 

SHRI L. N. MISHRA : That is the idea. 
Efficiency and speed are the real 
objectives. 

So far as the recruitment is concerned 
we are trying to have them from the 
various units and, if necessary, from out-
side also. 

DR. M. M. S. SIDDHU : The hon. 
Minister sad that the difficulty has been 
the non-availability of experienced tech-
nical personnel. In view of the fact that 
bad planning is no better than no 
plann'ne, will the Minister have these 
Planning Cells only when adequate ex-
perienced personnel are available and not 
in a haste recruit persons who will do 
away with planning itself? 

SHRI L. N. MISHRA : No, Sir. What 
the hon. Member says is not correct. I 
might say that we ave having these Cells 
to assist and augment the implementation 
of the Plan. We believe that the Cells that 
have been set up in the various Ministries 
have proved successful 

SHRI ARJUN ARORA : May I know 
what type of experts the Government 
have in view for these Technical Cells ? 
Will they be experts in the work done by 
each Ministry separately or wiH th -v be 
omnibus experts who will go into the 
methods employed by the Ministry con-
cerned in executing its work? 

SHRI    L.    N.    Mishra:    No,    Sir. 
is of different projects.    Take the case 

of the Ministry of Industry or of the 
Department of Chemicals. They will have 
their own Cells for their purpose. The 
Ministry of Petroleum will have its own 
Cell for its purpose and it will be like 
that. 

SHRI I. K. GUJRAL:   Would    the 
Minister recall that some time last year a 
decision was taken that in future after the 
Finance Ministry has budgeted, the 
Ministries concerned would be given 
complete freedom not to go to that 
Ministry again and again for sanctions 
and that they would have autonomy in d 
sposing of the money within the budget 
ceiling ? May I ask him if the Finance 
Ministry has since then conveyed this 
decision to the various Ministries ?o that 
the disposal of the work becomes more 
expeditious ? 

SHRI L. N. MISHRA : I have ans-
wered a question on this point—I think in 
the Lok Sabha—and said that there was a 
Committee set up under the 
Chairmanship of the Cabinet Secretary; 
the Secretary (Expenditure) and perhaps 
the Secretary to the Prime Minister also 
were members. And I have given out 
what suggestions they have made and 
those suggestions are being implemented. 

*554. [The questioner (Shri Sitaram 
Jaipuria) was absent. For answer, Vide 
col. 3325  infra.] 



3293 Oral Answers [ RAJYA SABHA ] to Questions 3294 
 

 

tlWATER METERS  IN  Xj'  TYPE  GOVERN-
MENT QUARTERS 

•555. SHRI V. M. CHORDIA: Will the 
Minister of WORKS, HOUSING AND 
URBAN DEVELOPMENT be pleased to 
refer to ihe replies given to Unstarred 
Question Nos. 68, 87 and 564 in the 
Rajya Sabha on the lSih November, 1964, 
5th May and 8th September, 1965 
respectively and state : 

(a) by whenseparate, water meters will be installed in 'G' type quarters on Mata Sundari Road and M

(b) whether it is a fact that the 
occupants of the second storey quarters in 
that area practically get no water; and 

(c) if so, whether it is proposed to 
change the rate of regular monthly 
recovery on account of water charges 
from them ?] 

 

tfTHE DEPUTY MINISTER IN THE 
MINISTRY OF WORKS, HOUSING 
AND URBAN DEVELOPMENT (SHRI 
B. BHAGAVATI): (a) Water meter 
chambers provided in these quarters have 
been shifted inside from outside and 
necessary security bonds for meters have 
been furnished to the Municipal 
Corporation of Delhi. It is expected that 
the Corporation will install the meters 
shortly. 

(b) As stated in answer to Unstarred 
Question No. 564 on the 8th September, 
1965, because of inadequate pressure in 
the Corporation's mains, water supply to 
first floor quarters is restricted, 
particularly during peak hours in the 
summer season. The position can improve 
only if the pressure is increased or supply 
augmented by the Delhi Municipal 
Corporation. 

(c) After separate meters have been 
installed, the bills for water charges 
would be paid directly by the consumer to 
the Delhi Municipal Corporation on 
actual consumptions.] 

†[   ] English translation. 
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SHRIMATI TARA RAMCHANDRA 
SATHE : May I know, Sir, .i there is any 
shortage of these meters ? 

SHRI MEHR CHAND KHANNA : 
there used to be very heavy shortage of 
water and electricity meters. I do not 
know the position now. Whatever it is, 
there is very heavy shortage of meters in 
Delhi. 

SHRI.I. K. GUJRAL: Is the hon'ble 
Minister aware that there is no shortage 
of meters and the real reason for the 
Corporaton not putting up meters in those 
quarters is that between his Ministry and 
the Corporation it has not yet been settled 
as to who would make the capital 
investment both in laying and buying the 
meters. 

SHRI MEHR CHAND KHANNA: The 
information of the hon. Member, when he 
used to be the Vice-Chairman of the 
N.D.M.C, is a little out of 
date. 

 

SHRI B. BHAGAVATI : Sir, the 
installation of these water chambers has 
been completed. Now it is for the 
Corporation to give the meters. It is 
expected that they will give the meters 
very shortly. 


